HIGH COURT OF CHHATTISGARH : BILASPUR
NOTIFICATION

No._ 389  /Rules2026 .= . Bilaspur, dated 08,’0’) M}é

" "In exercise of the powers conferred under Articles 225 and 227 of the
Constitution of India, the High Court of Chhattisgarh hereby makes the following
amendment in the Chhattisgarh High Court (Live Streaming of Court Proceedings)

Rules, 2022, which shall come into force with immediate effect :-

NDMENTS

1. The Rule 11(a) shall be replaced with the following :

(a) (i) Recording shall be uploaded, wholly or in part, on the
Courts website or made available on other digital
platforms, as directed by the High Court.

(ii) The archived data should ordinarily be retained by the
High Court for at least 45 days, subject to special
directions issued by the concerned Bench in a
particular case. The Chief Justice may issue practice
directions regarding the cases, and the period for which
archived data will be preserved.

By order of Hon'ble the High Court

" e e

(Rajnish Shrivastava)
Registrar General
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B:laspm-, dated 0801, 252-6

Endt No. P i 0 .m]]]gs;'z

fnmardeg(t’gy-o{ amendment in the Chhatﬂsgarh High Court (Live Streaming of Court Pmceedtug } Rnles, 2022 be
1 ;.Mt Registrar-cum-P.P.S. to Hon’ble Ihe Cluef Jusﬂn:e High Court of Chhatusganh Bllaspur for hfo!matmn of his
. 2 {%E:Elspemm to Hon'b]e Mr Justice Sanjay K. Ag aws! T iy Court Ef-ﬁfnnardsgarh,-Bﬂaspur for mformanon of his
¥ g igrsstggmm to Hon’ble Mr. Justice Sanjay S. A'grawal High Court of Chhattisgarh, Bilaspur fur ihfnrmatinn of his
At el ll’;vate gecrel:ary to Hun‘ble Mr. Justice Parth Prateem Sahu, High Court of Chhattisgarh, Bilaspur for information nf his
5. P;::ts? g'ectelaxy to Hon’ble Mrs. Justice Rajani Dubey, I-Ilgh Court uf Chhattisgarh, Bllaspur for informatlon of her
6. g;;‘ztsemgeum to Hon’ble Mr. Justice Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for infam:atlon of
% giisvl:l‘tfd;leu;mry tc- Hon’ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Cmmgmh Bilaspur for
information of his Lordship. 3 ,
8 Private Secretary to Hon’ble Mr. Jnsnce Deepak Kumar Tiwari, High Court of Chhattisgarh, Bilaspur for mfarmatiun of
9, Erf\rz:; :?Ss;l:g;m to ﬁon‘ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information of
10. g:viferisehcrlpetaxy to Hon’ble M. Justice Rakesh Mohan Pa.u.dey, High Court of Chhattisgarh, Bilaspur for information of
oo - El gsrvLareordS?;Petary to Hon’ble M, Justice Raﬂha.lﬁshan Agrawal, High Court of Chhattisgarh, Bilaspur favdnformation of
e ﬁls:;fet%seh?e_ta}‘wuf_ﬁ;’ble.m. 'Justice Sanjay Kumar Jaiswal, High Cnﬁrt of Chhau:isgérh, Bilaspur for information of
13. Sj:vla:?erdssehg;tary to Hon’ble Mr. Justice Ravmd:a Kumar Agrawal, ngh Coun of Chhatdsgarh Bilaspur for information
14, ;fi\ihr:;g::::lt:ry to Hon’ble Mr. Justice Arvind Kumal: Verma, High Court of Chhattisgarh Bilaspur for infomatiun of
i 1&--—m?efemmﬂon—blrm—hmceﬂlbhu Datta Guru, High Court of Chhattisgarh, Bilaspur for information of his
16, - ;;Et]ez gﬁm to Hon’ble Mr. Justice Amitendra Kishore Prasad, High Court of Chhattisgarh, Bilaspur for information
0 ordship. )

17, Private Set:retary to the Registrar General, ngh Court of Chhattisgarh, Bilaspur for information.

18. Steno to Registrar (Vigilance/ 1&E/ Judidala’ S&A Cell/ Computerization/ Estab]ishmem) High Court of Chhattisgarh,

e g : !_ ;

19. Director, Chhattisgarh State Judicial Academy, High Court of C.hbatﬁsgarh, Bilaspur for information, !

20. Principal Secretary, Law & Legislative Affairs Department, Government of Chhattisgarh, Mannalaya, Mahanadi
b Bmm@ﬁﬁamg S

21.  The Principal District & Sessions Judge, Bastar at Jagdalpur/ Bxlaspm’ Durg/ Raigarh/ Raipur/ Rajnalhdgaon! Dakshin
'Bastar at Dantewara! Jan_]glr-Champaf Dhamtari/ Korba/ Mahasan:nmdf Kabudham(l{awardha}i Uttar Bastar (Kanker)

/Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sa:guja at Ambikapur/ Baludd-Bazw‘ Mungeli/
Balrampur at Ramanu;gan_] fcr i.nfo:maﬂon _

22, The Principal JudgefJndge, Famﬂy Court, Bastar at Jagdalpurz‘ Bﬂaspurz‘ Durgf Raigarh/ Raipur/ Ragna'.ndgaonf Jan_]gn'-

Champa/ Dhamtam’ Korba! Mahasamund/ Kabudhﬂm (Kawardha)/ Uttar; Bastar (Kanker)/ Kuriya (Baikunthpur)/

information.

, Sector-19, Ka Br]Ja, Naya Raipur, C.G. 492101 for information, i
: at, Chbattisgarh_State Industrial Court, Near Ghadi Chowk, Raipur with a request to muﬂate all the
Presidjng Dfﬁcers of the Labour Courts for information.

25, Registrar Ministerial (CS.J. A/Vigilance and I&E), High Court of Chhattisgarh, Bilaspur for mfurmauon.
26. Additional Registrar (Judicial/ HCLSC/Adm.), High Court of Chhattisgarh, Bilaspur for mformauon !

27. All Joint Registrar, High Court of Chhatnsga.rh, Bilaspur for information. !
28. Officer on Special Duty- -cum-Central Project Coordinator, E-Courts Mission Mode Project, I-Ilgh Cum't of Chhatnsgarh

23.
24,

_ Commem.alCo ‘,

for information. )
29. All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.
30. Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for infurmanon
3L All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information, .
32, Library, High Court of Chhattisgarh, Bilaspur for information.

: 3. Court Manager, High:Conet-of Chhattisgarh, Bilaspur for information. SR
E. " In-Charge, NIC High Court Computer Cell, ngh Court of Chhatt:.sgarh Bilaspur with a dxrectton to upload in the
* official web-site of this High Court.

(C.G.) with a request to publish it in the forthcoming issue of Chhattisgarh extra-ordinary Gazette.
| - A ot

(Mansoor Ahmed)
Registrar (I&E)

Jashpur/ Balod/ Bemetara/’ Kondaga.cn! Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Munge]]!‘ Dantewada for -

35, Deputy* Controller, Government Regional Press, Behind Indravati Bhawan, Amemnes Block, Atal Nagar, Nava Raipur °
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